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Jiard Shri S.Mjshra, counsel for 

the applicant and Shri .C.Samantray, 

Add it iona 1 Stand ing Counse 1 for the 

Respondents. Our attention is drawn to 

para -3 :f the counter-affidav it filed 

by the Respondents on 30.7.1996 and als 

the order dated 15.7.1996 vide Anxure A 
to the counter -a ff idav it • It is stated 

that by virt of his prQilotion a DASO II 
Shri Sugunan became a Group  'A' officer. 
T he re fore, t he re is a change in 
discinlinary authority. Accordingly the 

charge memo dated 20.2.1996 has been 
Ca nce lied by the 4th Re sponde nt by its 
order dated 15.7.1996. A  a seql to t 
cancellation of charge sheet, the 

appointment of Inquiry Officer and 
Presenting Officer has also been canceileö. 

Both the c ounse is __ agree that the re 

is no further grievance to be remedied 
in this Original Application. The 

Origincl pplication has beccnie infructt1ous 
.2.. 	 - - - and .s ccuraingiy aismissea ror  

statistical purpose. cyd 

}d 	er copies of the orders to 	 1' l 	A 	I 

Order with Signature 

Office note as to 
action (if any) 
taken on order 

the counsel for both sides. 
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